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1. We have heard the 1d.counsel for both thé
parties and perused the pleadings on record. 7 appli-

cants have joined in filing this Original ApplicaJ'

.ion
: under section 19 of the Central Administrative Tribuial
’ Act, 1985 secking a direction upon the respondents jto

Casual @ .
empanel each ot the applicants in the Live/Registar

tor the purpose of reengagement as Group-D statf. | =

&

2. The applicants have avened that they had
'Y

worked #m ditferent spells between 1975 and 1978 af

were thereatter retrenched. Specitic averment of the

applicants is that on 6.2.87 they haﬁ£ submitted i%dividual

. : s : .
representations to the concerned authorities for being
enlisted in the Live Casual Register and these represen-

‘ |
tations were also acknowledged by the mespondents, |1t

: i
is stated that since the aforesaid represe

sntations lwere

not considered , the present petitioners subsequen%ly

0000.02




filed another representation on 8.2.96 which a170

remained unresponded.

i
|

i

3. The respondents in theareply have stated that

a circular was issued by the Railway Board diirecting

all the disengaged casual labourers to submit alil details
about théir previous working for being enlisted Fn the
Live Casual Register and the last date of submisgion of
such application was 13.3.87. It is their further case
that the applicants failed to submit such appli%ations

within the stipulated time.

4, The applicants have épecitically avere% that
they had submitted required app%ications aS'ﬁer'Railway
Board's circular tor being énlisté&ﬁi in the Liye Casual
Register on 6,2.87 and in support ot their contention

b~ phrat—they—tred—submitted guch representations well de—timeuw

thatsuch representations | '
azd/had been acknowledged by the respondents: 3 photo

copy of the receipt dt.6.2.87 has been annexed [(Annexure-A)

to the petition. Respondents also have not speﬁifically

denied the authenticigy on the said document;klt is
submitted by the applicants that they did sﬁbmjt such
representation for being enlisted in the Live Casa;l
Register prior to the cut off date,that is, 3Bl3.87.

>
v v

5. The applicants are seeking only a limited relief
ofezr their being enlisted in the Live Casual Re ister'

on the basis of their actual working. Whether or not fhey
‘have actually worked, is a question of fact and @ould be

verified from the documents available with thej applicants

as well as the documents available with the respondents.

6. In the gforesaid circumstances, we dispose ot

the application at the admission stage itself jwith a

direction to the respondents to consider the representation

of the applicants dated 8.2.96, Copy of - which fis ot
X - '




Annexure-C to the petition, treating the present| 0.A.
also as a part of the represenﬁation, The applicants
may be directed to appear in person along with al#
documents available with them in support of their
contention that they did work in the Railway betwéen
1975 and 1978 and after'veritiéation of xuch-documents
and also waFsd documents available with the.re5p§ndents,
the case of the applicants for heing-enlisted in the
Live Casual Register shall be decided. In case the

A&A&k‘&aﬁ WS e ~ TR e A &7’14 PN

reopondents @oe= ne%«waﬁ%—%e—étenase—eL—sushu;ep:égeH%ation

b,
Live *
far—heﬁng enlisted in the/Casual fi¥s Register , |the
Fo recdons '
appllcants shall be communicated @£&~%:h=éee§e=@n therefor
- v~

by a speaking order. I1f, however, they are enllsted in
the Live Casual Register atter verification of tge documents,
they shall be considerglfor reeengagement on casual basis

as and whén;vacanciés for casual labour are svailable

in preference to the fresh faces. They will also |be

considered for being regularised as Group-D pOst in their

own turn.

7. All the aforesaid directions be complied within

a period oft%_weeks from the date of communication ot this

rder. e

8. The application stands disposed of finally at

the admission stage. No order as to costs.

d/\ s

(S.Dasguptak (S.N.Malligk)
Member(A) ' Vice-Chairman,

s.b;




